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RAJYA SABHA
Monday, the 13" February, 2023 /24 Magha, 1944 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

MR. CHAIRMAN: Shri Prahalad Singh Patel; not present.

fuer & wan (s AférpIg @=) @ ¥R, PR TaHe & RT Wt BIRR 81 8 &, o
3T S9BT WY Ifpy, % 3eR & T8l S9! df I8 Rrfafaferd gt 81 sFR 4
90 of HR & AT Al SURRIC T8 I8d & 31X 7 81 fhddl ol 3ffeRTes #:d &, a1 I8
¥ B 91 Bl ... (TAYT). ..

it qumafa ﬁr%q, é%QI Leave something to my wisdom also. Hon. Members, in
conducting the affairs of the House, | have handled both sides with equanimity. |
announced the name twice. The hon. Minister was not present and, as most of you
have seen, things are taken note of. Trust your Chairman, things are taken note of. If
| have issued directions for compliance and if they are not being complied with, | have
invariably given time, but | take note of it. | am always open to suggestions from
senior Members and every Member in my Chamber also so that we run this House as
expected by the Constitution. Neither this side nor that side can afford to engage into
any transgression, whatsoever. Now, General (Retd.) V.K. Singh.

Reports and Accounts (2021-22) of Al Airport Services Limited, New Delhi; Alliance
Air Aviation Limited, New Delhi; Al Engineering Services Limited, New Delhi and
related papers

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS; AND THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(GENERAL (RETD.) V.K. SINGH): Sir, | lay on the Table:

(1) A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(i) (a)  Annual Report and Accounts of the Al Airport Services Limited, New Delhi,



(b)
(i) (2)

(b)
(i) ()

(b)
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for the year 2021-22, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of India thereon.
Statement by Government accepting the above Report.

Annual Report and Accounts of the Alliance Air Aviation Limited, New Delhi,
for the year 2021-22, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of India thereon.
Statement by Government accepting the above Report.

Annual Report and Accounts of the Al Engineering Services Limited, New
Delhi, for the year 2021-22, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of
India thereon.

Statement by Government accepting the above Report.

(2) Statements giving reasons for the delay in laying the papers mentioned at

(1) (i) (a) to (iii) (a) above.

[Placed in Library. For (i) to (i) See No. L.T. 9489/17/23]

Reports and Accounts (2021-22 and 2020-21) of PNGRB, New Delhi; Rajiv Gandhi
Institute of Petroleum Technology, Amethi; and IIPE, Visakhapatnam and related

papers

Ugiferd 3R urpfae ™ Weem # wsg WA (R TR A ¢ "Eiey, #
FrforRad o= 991 Jedt IR IEdr g :-

(i) (1) A copy each (in English and Hindi) of the following papers, under sub-

section (4) of Section 40 and sub-section (2) of Section 41 of the Petroleum and
Natural Gas Regulatory Board Act, 2006 :—

(2)

(b)

Annual Report and Accounts of the Petroleum and Natural Gas Regulatory
Board (PNGRB), New Delhi, for the year 2021-22, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Board.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.

[Placed in Library. See No. L.T. 8947/17/23]
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(i) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 26 of the Rajiv Gandhi Institute of Petroleum Technology Act,
2007 :—

(a)  Annual Report and Accounts of the Rajiv Gandhi Institute of Petroleum
Technology, Amethi, Uttar Pradesh, for the year 2020-21, together with the
Auditor's Report on the Accounts.

(b)  Statement by Government accepting the above Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 8948/17/23]

(i) (1) A copy each (in English and Hindi) of the following papers, under
Section 28 and sub-section 4 of Section 27 of the Indian Institute of Petroleum and
Energy Act, 2017 :—

(a)  Annual Report and Accounts of the Indian Institute of Petroleum and Energy
(IIPE), Visakhapatnam, Andhra Pradesh, for the year 2021-22, together
with the Auditor’s Report on the Accounts.

(b)  Statement by Government accepting the above Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 9038/17/23]

Reports and Accounts (2020-21) of LBDB, Kavaratti and related papers

AT 3R 72 SR G3A1erd ¥ o w3l (3 dieret fhene): a8icy, § fF=falRaa
Tl bl Tep-Uep HfcT (Sl o fewil #) A1 deel 0 Xl -

(a) Annual Report and Accounts of the Lakshadweep Building Development
Board (LBDB), Kavaratti, Lakshadweep, for the year 2020-21, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Board.

(C) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 8949/17/23]
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I. Notifications of the Ministry of Defence
Il. Accounts (2021-22) of JIM&WS, Pahalgam and related papers

GENERAL (RETD.) V.K. SINGH: Sir, on behalf of my colleague, Shri Ajay Bhatt, |
lay on the Table:-

I. (@) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Defence, issued under article 309 of the Constitution, along with Delay
Statement:—

(i) S.R.0. 05 (E), dated the 20" March, 2019, publishing the Army Pay
(Amendment) Rules, 2019.

(i) S.R.0. 07 (E), dated the 20" March, 2019, publishing the Air Force Pay
(Amendment) Rules, 2019.

(i) S.R.0. 22 (E), dated the 2" December, 2021, publishing the Non-

Combatants (Enrolled) of Air Force (Amendment) Rules, 2021.
[Placed in Library. For (i) to (iii) See No. L.T. 9489A/17/23]

(b) A copy (in English and Hindi) of the Ministry of Defence Notification No.
S.R.0. 06 (E), dated the 20" March, 2019, publishing the Navy Pay (Amendment)
Regulations, 2019, under Section 185 of the Navy Act, 1957, along with Delay
Statement.

[Placed in Library. See No. L.T. 9490/17/23]

Il. A copy each (in English and Hindi) of the following papers:—

(a) Annual Accounts of the Jawahar Institute of Mountaineering and Winter
Sports, (JIM&WS), Pahalgam, Jammu and Kashmir, for the year 2021-
22, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.

[Placed in Library. See No. L.T. 8972/17/23]

Reports and Accounts (2021-2022) of various Institutes and related papers

THE MINISTER OF STATE IN THE MINISTRY OF AYUSH (DR. MUNJAPARA
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MAHENDRABHAI) : Sir, | lay on the Table, a copy each (in English and Hindi) of the
following papers:-

QICY

(b)
(©)

(i) (=)

(b)
(©)

(ii)(a)

(b)
(©)

(iv) (2)

(b)
(©)

Annual Report and Accounts of the National Institute of Ayurveda, Jaipur,
Rajasthan, for the year 2021-22, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 9070/17/23]

Annual Report and Accounts of the National Institute of Siddha, Chennai,
Tamil Nadu, for the year 2021-22, together with the Auditor’s Report on the
Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 9068/17/23]

Annual Report and Accounts of the Institute of Teaching and Research in
Ayurveda (ITRA), Jamnagar, Gujarat for the year 2021-22 together with the
Auditor's Report on the accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 8575/17/23]

Annual Report and Accounts of the Central Council for Research in Siddha
(CCRS), Chennai, Tamil Nadu for the year 2021-22, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 9067/17/23]
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REGARDING NOTICES RECEIVED UNDER RULE 267

MR. CHAIRMAN: Report of study visit of the Committee on the Welfare of Scheduled
Castes and Scheduled Tribes; Shri Kamakhya Prasad Tasa; not present. Shri Neeraj
Dangi; not present.

Hon. Members, | have received two notices under Rule 267 from Shri Sanjay
Singh and Shri Sandosh Kumar P. Hon. Members, | would be seeking your guidance.
Seven notices, which have been given so far by Shri Sanjay Singh, are identical.
There is no variation in the content at all. If there has been a direction issued by me
on the first notice, you will appreciate that the remaining six, that are identical to the
first, are in defiance of the direction. | am sure, the House will not approve that we
create such kind of a situation that even after there is a direction by the Chair, on the
same language, ditto, without any variation, we have these many notices again.

it <ot g (IS ot e, ool : OR...(aagm ). .

MR. CHAIRMAN: One second; take vyour seat. Let me conclude first.
...(Interruptions )... Mr. Sanjay Singh, let me conclude.

i} dorg g : O)..(FagM). .

MR. CHAIRMAN: Please take your seat. Let me conclude. The reasoning that you
give identical notices, | take a view on it. | communicate my view to the House, and
this happens every day. There are seven such notices. You only change the date.
...(Interruptions )...

gl...(aET)...

MR. CHAIRMAN: Both these notices are not in order. The notices are declined.
...(/nterrupt/ons)... Now, Zero Hour. Nothing will go on record except the Member |
call upon. Shri Abir Ranjan Biswas...(/m‘errupz‘/ons)...

%ﬂwﬁﬁ'*

* Not recorded.
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MyEaas:
MR. CHAIRMAN:  Shri Shaktisinh Gohil... (Interruptions)...

3l SERM WY (HAlCH): WX, ToRNUl diFT ded &, S9! diaq SRy
..(TAYH)... TR, TASIYT BT It GG ..(FET)...

MR. CHAIRMAN: | have told this many a time. Please take your seat. It does not
look nice that one Member tells the Chair to allow another Member to speak. | have
said so a number of times. It is not a graceful conduct. ...(Interruptions)... It does
respect neither the Member speaking nor to whom he is speaking.
...(Interruptions )...

STt STIRT 0 2 R, USASNT DI G AT L...(TILTH). .

MR. CHAIRMAN: Shri Shaktisinh Gohil; your Zero Hour mention is there.
...(Interruptions )...

S} STRIRTY YW : IR, Tt Iier=1 I18d B l...(STae™). .
21 QUTAfe : AT Tg 317 IfSTL...(FaET). .
S} SRR T : 9, AU GieTT I18d ... (STae )...

it UTAf : HUAT U=l MY IfSTL...(FQEM)... And, rising too frequently saying the

same thing does not look nice at all. ...(/nterrupt/ons)...
1 STIRT A : AR, Y G T8 o l...(FFEH). .
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, may | say something? ... (Interruptions)...

MR. CHAIRMAN: Please take your seat. Hon. Members, while | will give floor to
everyone as | gave yesterday also, my greatest problem is that when on an issue, |
give the floor, it goes on a tangent. Hon. Leader of the Opposition wanted to speak
on an aspect of expunging of observations. ...(/nz‘errupz‘/ons)... One second. And,

* Not recorded.
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given the status of the LoP, | permitted him to hold the floor. He held the floor and
started reading out the portions | had expunged. Now, | am before you all; if the
platform of this House is to be used contrary to the rules. ...(Interruptions )...

SHRI JAIRAM RAMESH: What is contrary to the rules? ... (Interruptions)... i

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): What is
allowed in this House... (Interruptions)...

MR. CHAIRMAN: You don't allow me even to speak. ...(/nterrupt/ons)... Please; |
expect everyone in the House to help me run the House. If you feel | am saying
something which... (Interruptions )... Mr. Jairam Ramesh, the snipe shots are not to
be permitted by body language or otherwise. ... (Interruptions)...

it TR WY : R, {1 $B FEl B 7L Bl (qaEH). .

MR. CHAIRMAN: [ find it every time you jump on your seat.

it TR WY : WX, HA G $O FHEl 8 7L Bl (qaE™). .

MR. CHAIRMAN: Mr. Jairam Ramesh, number one, you are a senior man; number
two, you have high credentials. ... (Interruptions)...

# SRRM W : W, 41 $© $el &l 78l &l ...(FGUH)... § qT o7 g gl
..(AYTH)...

MR. CHAIRMAN: One second. ...(Interruptions)...  One  second.
...(Interruptions)... One second. ...(Interruptions)... You have held important
positions in Government. | do not expect you to rise every time. ...(/m‘erru,oz‘/ons)...

SHRI RAGHAV CHADHA: Sir, please give me half-a-minute. ...(/m‘errupt/ons)...
Sir, give me half-a-minute only.

MR. CHAIRMAN: No, no. ...(Interruptions )... Please sit down.

" Expunged as ordered by the Chair.
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31 ITEa TFT (USTH): ¥R, 20 WSl Bf & QMY ...(TILTH)...

MR. CHAIRMAN: Hon. Member, please. ...(Interruptions)..

SHRI RAGHAV CHADHA: Sir, | have an important point to make. ...(/m‘erru,oz‘/ons)...
SHRI TIRUCHI SIVA: Sir, sometimes, one must... ... (Interruptions)...

MR. CHAIRMAN: Hon. Members, please. ...(Interruptions)... Take your seat.
...(Interruptions )... Mr. Siva, please take your seat. ...(Interruptions)... EIGRIE]

ST, ST & fas YR & SId1 dreah & b 750 99T &) driare! Fal asid |
TAl ...(FGLT)... ST A1 8 fob 89 fede &1 ...(caaem)...

21 dora g W), RIqu ArEdr g... ... (FagH). .

it U 377Y 98 SIS ..(FEHH). .

71 STIRTH THET : AR, ST b1 T g3NT? ...(FagTH)...

2 dorg g W), R Qe A ... .. (FaH).

MR. CHAIRMAN: Take vyour seat. ...(Interruptions )... Take your seat.
...(Interruptions)... T ASRII0T, AT AT YU HINQ| ...(FQLH)... A
FEEOT, YT AT TZOT BT ...(Fe)... § FHSIA § 6 8% 9wy &l 7
1A HEAT ATEAT 2 ..(TALTH)... T IR 3§ A a1 FoAT1 AT & 31R I8 AT

Hg W 21 qRT I3 B9 IRIIG TG 2 Toh I FHT 4 ST 81, [$¥he 81, Sai
&1, STIsIe 8l 3R 84 ...(FaeM). .

S} SRR Y9 : IR, B9 HIDT AT SINTU ....(AETH)...

it gHTafr : Aidem FHTRI B e iR HIGHT 61 Hel HIawl R HORTET BT
EHRT TR 81 81 AhT 21 ...(FALTH)... BF 31T & &1 T VAT SART 918X &7
ared € fF g9 wed § 3o W B, W Aede g9t T8 B, Gafid gagR T8l
PA? | appeal to the Members to permit me to take up the Listed Business.
...(Interruptions )...
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SHRI JAIRAM RAMESH: Sir, the Leader of the Opposition wants to speak.
...(Interruptions )...

MR. CHAIRMAN: Shrimati Darshana Singh; ...(Interruptions)... Shri G.V.L.
Narasimha  Rao. ...(Interruptions)...  Shri  G.V.L.  Narasimha Rao.
...(Interruptions )...

MATTERS RAISED WITH PERMISSION
Need to rename Vijaywada Airport as Vangaveeti Mohana Ranga Airport

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): * "Sir, thank you very much for
giving me the opportunity. My Zero Hour submission is regarding the late Shri
Vangaveeti Mohana Ranga. There is no Telugu person who doesn’t know him. He is
considered a god for the poor and underprivileged by the people of Andhra Pradesh.
Vangaveeti Mohana Ranga belonged to the Kapu community, which is the largest
community in the State of Andhra Pradesh. Though he served as an MLA for only one
term, and that too for a tenure of two-and-a-half years, he gained the reputation of
being a great people's leader.

Vangaveeti Mohana Ranga was assassinated in December, 1986. He was
assassinated when he was growing as a political leader and gaining reputation as a
political force in the State. He conducted many Kapunadu meetings across the State.
The Kapunadu meetings were attended by more than ten lakh people belonging to the
Kapu community and also by the poor and underprivileged who supported his cause.
His death at that juncture came as a shock to all his admirers. Though 36 years have
passed since his untimely death, his admirers and people across the state still
remember him. There is a strong sentiment in Andhra Pradesh that a district should
be named after him. Unfortunately, this proposal did not materialize. A few districts in
the State have been named after leaders, but the Andhra Pradesh Government was
not in favour of naming a district after Vangaveeti Mohana Ranga. Sir, through you, |
request the Andhra Pradesh Government to reconsider and name either the Krishna
district or Machilipatnam district after Vangaveeti Mohana Ranga. | also request the
Ministry of Civil Aviation to name Vijayawada airport as Vangaveeti Mohana Ranga

* English translation of the original speech delivered in Telugu.
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Airport as he was a resident of Vijayawada and a popular elected public representative
in the Telugu-speaking States. Sir, this is my humble submission. Thank you, Sir."

£t e g A9 (STR U=90) : Heled, H 93 &l 39 49 & A1) g el ¢l

MR. CHAIRMAN: All Members, please resume your seats. ...(/nterrupz‘/ons)... Mr.
Ketkar, please take your seat. ...(/nterrupt/ons)... Before | call upon the hon. LoP, |
wish to indicate that when we hold the floor, it should be with the underlying object
that we get concrete suggestions so that the House can be run. H 39 AT | Udh
IR R QREIR TRIY Rl &l ...(Fae)... | 9 Al | fameht o g o &4
FHART SMARYT I AYG S TR 3G & fh T2 &1 ST 89R IR H FHRIHD IdAT I |
.(FAIF).... § B TS W IS BT g b I 370 3feRor H |G At &
HIGHT DI 3R AR b HIIHT P JA-HF DI & H I, I IR HORTH T8] Dl |

call upon the hon. Leader of the Opposition. | expect all sides to listen to the Leader

of the Opposition in rapt attention. ...(Interruptions)... That will go a long way in
giving us a foundation how we move forward. ...(Interruptions)...

it RS AR (SR U< WY, /I U HA] Bl dlel el (<31l ...(FaeH). ..
AR, Ugl I B! A1 ...(FIHH). ..

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir, | am
grateful to you that you have given a chance to me to speak. ...(Interruptions)... |
rise today with a heavy heart, expressing my anguish over the brazen way in which
the parliamentary traditions and Rules of Procedure... (Interruptions)... The so-called
undemocratic, unparliamentary words expunged from my remarks in regard to my
speech on Motion of Thanks on the President's Address in Rajya Sabha...
...(/nterrupt/ons)... Sir, the remarks which | made were parliamentary, within the
parliamentary ...(/nterrupt/ons)... And, Sir, :

MR. CHAIRMAN: One second. ...(Interruptions)...

SHRI MALLIKARJUN KHARGE: She had not spoken anything unparliamentary.
...(Interruptions )... The House could have listened to her. ...(Interruptions)...

" Expunged as ordered by the Chair.

11
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MR. CHAIRMAN: Leader of the Opposition, | request you. You took the floor and

oC

you have indicated in so many words that the These are expunged.

...(Interruptions)... You are forfeiting your right to hold the floor.
...(Interruptions)... This can't be done. ...(Interruptions)... No.
...(Interruptions)...  Sorry. ...(Interruptions)... Nothing will go on record.
...(/nterrupt/ons)... Every time you make an allegation that the i ...(/nterrupt/ons)...
How can that be countenanced? ...(Interruptions)... You make it outside.
...(Interruptions)... You make it inside the House. ...(Interruptions)... No.
...(Interruptions)... Sorry. ...(Interruptions)... Sorry. ...(Interruptions)... No.

...(Interruptions)... No. ...(Interruptions)...
THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): "

MR. CHAIRMAN: Shri Jawhar Sircar. ...(Interruptions)... Dr. Radha Mohan Das
Agrawal. ...(Interruptions)...

Allotment of houses to ineligible persons under Pradhan Mantri Awas Yojana in many
States

S1. T AIEA ST AT (IR UGR) : HEIGY, 131, 2017 Bl 39 9% H Uh q8d
HEThIal AT, "TLT 3T e ATST1- YR YR Bl g 2T

MR. CHAIRMAN: Nothing else will go on record. ...(Interruptions)...

SHRI MALLIKARJUN KHARGE: "

ST. T WIg S/ 3ETel: 9815, 2 BRIS, 94 IR HBIH bl 1ed AT, <ifh-T ST
HTUeT 3 BRIS, 15 AR AR Hed [y Y, 2 A1, 80 TSR BRIS BUY fTHh (Y
Y, 2 BRI, 83 AT ABTT Wi (B Y IR 2 BRIS, 13 ARG HHBH 9 PR JAR &
MY ..(TITH)...

[UANT HBIGT, ST9 I Al R 78, I9 $9d $© dAYes I91¢ Y|
..(GET)... NP TR B B T 81 811, Sl G TRE SRESYC 81T, <11 81 9
HAT B BT BIH BT BT, S DT Trgadl 4 &1 811 MR Sl 31 w4 | Jh
Y37 ASIGR BT, ...(FAYH)... Sl DI I Hb ¥edl & w9 4y S6| $g

“ Expunged as ordered by the Chair.
* Not recorded
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IRGR | ST I THI I8 Bl fh T I 2 I 3 FAR BT Hh1H a1, Ndd
BR H ISl 81T, ofS oIS+ BIF 811, GTs Ydbs i Y 8111, $7hd Cad hl UHT
BT BT, DT A B ) el ...(FIe). ..

HEIGY, AT §:W P 1Y Hel Uedl & fb T oy ARy # U Rhdl &1,
Fd g 39 J@i5Ter 96 O, IR $R a1 o, SHF Ard-ard ReAeRT 6l
A6 < ST 70 ...(aem=)... VI ST &l J614 QT U, I 31941 UdbT HebT+ 21T,
R TR & 3iex YSIHs TRAC B et ol off, et S thaest # 12-14 969
BT B Y, S AGDT 91§97 a1 71 ..(EEH)... U AT, ST S ATy
ToT &b NToTHITd BRIG d, Tarad IAfd & Ao I, 37814 T S HhTH1 Bl 70
I 9 AT BT T ..(FE).... W S P AEIR] H OF I8 R BT, 9 AR
ARBR I TR, 2022 H I I Bl (g @R Hal b 59 YbR A Bl dTel gd
IR YR & RIamh SIRT Slend @ T e a1yl ...(aem ). IRS
ABTRAT BT S THR 39 THR A T ADMI &b Tl (IR0 Bl BT 12T
..(TIH)...

MR. CHAIRMAN: Take your seat. ...(Interruptions)...

S1. T AIgT ST AT : offh J3I 3T & & A1 Hel dsdl & [dh I9 g 4
S AR ISl & Fa9(E (Bl TbR Bl Blg HRIATS! T8l bl M| ...(TALTH). .

MR. CHAIRMAN: Take your seat. ...(Interruptions)... No. ...(Interruptions)... All

of you take your seats. ...(Interruptions)... Take your seat. ...(Interruptions)...
No. ...(Interruptions)... Take your seat. ...(Interruptions)... Take your seat.
...(Interruptions)... Don't be habitual. ...(Interruptions)... Don't be habitual.

...(Interruptions)... Take your seat. ...(Interruptions)...

S1. T HIgA ST I0ATA . U #8Ied, gRIeEE § Ud aoiq ¥ Afh 349
AR G & BIRIBAISI T FRIBT § (AT ..(FELH)... HRAYR DI &I J=raal 17

Al F AN < {31, 24 WA, GRIGTETS, Joiordn, digRl, §iell, Jd 984 o
TR R 81 I 81 ...(FGEH)...

37t oroTa yaTd g (87 Uew) : ABIGY, H AT 9% §RT 91U 1Y fIug & |1y

I Bl Heg BT gl

1 FoTeTed (SR U<?N) : HBIed, H Al AT SR §RT I3 T (49 o A1) W
1 Jdg Bl

13
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Need for resumption of train services stopped during the period of Covid-19 pandemic

sl 2ot Rie (SR ke @ A aumafa weled, | smud Hiedw | A X
HT ST BT &I BRI BT & SR dSlell STl & Tl -HeIdR Yeld I H 8
BU XAl & BB Bl AR AP BRI B § ...(FFEH).... Sl b RTel & arferasier
&3 IV 39l Qd ATIAIYD T2 €T Red I S §Y §, [oTH <glell fo7el &1
TSIl -ASIaR UHh W@ Yold T 2l ...(ALTH)... 81 DRI Bl & gl fo ¢
@] FBRIG BT 8, Ol BITSI-SBRIGH YaUH, BIcThIdl-SIH dd] YaRIvd, T1-s
oo, FRTaEY Ty 3N ...(HAY)... HIRIFT BT & SIRTE 39 <A1 BT S8xId Bb
ST ¥ STTHT Y BT BISIgAT BT FTHAT BRAT TS XET B l...(ae )... § -1y
XS WAL S W SRIY HRAT ATE<] § (b STed H Falell-HIaR Yold T WR o1 b
IERTG WR AR BT S, A9 &3 & I S99 Bl Xold &1 AT b1 o4

et I, g=IaTS ... (). .

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Mr. Chairman, Sir, if this is
going to be the behaviour which is shown to the rest of the country and the world, it is
truly an insult of the House. ...(Interruptions)... They are repeatedly disrupting.
...(Interruptions)... 1 don't know whether you will have to name the Members and
take appropriate action against them! ...(Interruptions)...  Considering that their
mood is very agitated, may | suggest to you to adjourn the House for some time and
talk to the leaders as to whether they are interested in running the
House?...(Interruptions)...

MR. CHAIRMAN: Hon. Members, | hereby name Shri Raghav Chadha, Shri Pathak,
Shri  Sanjay Singh, Shri Ketkar, Shri Imran Pratapgarhi, Shrimati P.D.
Netam...(Interruptions)... Let us not ridicule this temple to that level.
...(Interruptions)... Shri Shaktisinh Gohil, Shri Gupta. ...(Interruptions)... 34 H¥
I &1 F GITg1HA 7l | Uig At ACIRIS & 3SR Si ST 7, 3777 e I8 S|

L(AIYT)... | have taken the most lenient course. (/m‘errupt/ons) ?f[ﬁ'(’
W Sl B < 8, G AR A DI, ﬂﬁa%mmﬁ%%vwwaﬁ%m
o5 B T T, fomae fhan ..(aem)...

The House stands adjourned to meet at 11.50 a.m.
The House then adjourned at twenty -eight minutes past eleven of the clock.

The House reassembled at fifty minutes past eleven of the clock,
MR. CHAIRMAN in the Chair.
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REGARDING POINT OF ORDER UNDER VARIOUS RULES
MR. CHAIRMAN: Shri P. Wilson. ...(Interruptions)...
7t SRR Y (FAICH) : AR, ST BT R G317 ... (Fae™)....
MR. CHAIRMAN: Dr. Sikander Kumar. ...(Interruptions)..

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, you were reading out the names of some
Members. ...(Interruptions)..

31 Ridbex AR (f2mad ucen) « W+ |Tafy Si ... (gaem). ..

MR. CHAIRMAN: One second. ..(Interruptions).. One second, hon. Member.
..(Interruptions )...

S1. Ridex $AR: A GUIURT ST, H 39S A1E09 | 59 e Bl &1 [Zarae
gQel & FTell <iar & gl =rct ... (aE). ... fIgd YT o B Bl AR e
el gl ... (FaH)....

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

MR. CHAIRMAN: Hon. Member, | sit in this Chair...(Interruptions)... | sit in this Chair
to be extremely persuasive. | sit in this Chair with high expectation. If you were
saying, | was naming', | have to hold back certain situations. All of us must reflect
what is expected of us. Things can be done in one second. You know it. | do not
want to do it. If | took a step yesterday, it was with a heavy heart and, trust me, when
| really look within, | have never come across in my forty years, more talented people,
more knowledgeable people, people with high credentials, people of greater
achievements in society. And what really perplexes me is, how these people in
togetherness can go that way! | again call upon all of you to permit me to carry out
the Listed Business because that is mandate of the rule, Constitution, the expectation
of the people. AT IR 3R 39 d1d & &UR TId+ 8] &3, fIdr 78] &,
HEl B2, (ag). ..

SHRI PRAMOD TIWARI (Rajasthan): Sir, point of order. ...(Interruptions)...

15
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SHRI TIRUCHI SIVA: Sir, please.....(Interruptions)..
SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir ... (Interruptions)..

MR. CHAIRMAN: One second. ..(Interruptions).. Digvijaya  Singhji.
..(Interruptions )... One second. ...(Interruptions )... | have given floor to Shri Digvijaya
Singh. Please listen to him. ...(Interruptions)...

2 fefrasra R« At w9l F8tey, S 9! Bramn fo | & sideia o
1o SR BT &, ST P AT &H BT HRAT AT 31 R e H geb QT fawy
St ge! fafid 3% T81 2, O R oFa o ford o 3% 8, fh 89 <1 3 S9a!
IS Il o1 8l 81 81 BH 3R ST H T2l B AR B 3. (FALH). ..

it GUTART : A Y .. (). ..

i} fefrasra Rig : A1 oy oS Il A8 R 872

8t qumafa @ A 9ew, g9-hReR g8! 9 JATY, it is not appropriate.
..(Interruptions )...

it fefraora e : W=, 390 U Ui 2 L (aEe). .

MR. CHAIRMAN: Please, please. ..(Interruptions).. No, no. ..(Interruptions)..
Nothing will go on record. ..(Interruptions).. Nothing will go on record.
..(Interruptions)... Please take your seat. ...(Interruptions).. ATT-IT AR, 574

v & HR TR A [0 81 g1 7, R v & IR =R ¥ IR-9R 77 81 g
gl ...(aum™). ..

Y Vg TRR g9 (Fie®): W, (AR ... (FaIm). ..

£ AU : A1 FERAT0T, § 3779 AR A 37U8 Bl §, [l HRell §, JAfaR
PR 3l GG AT S| ...(FAYH)... T8 TART WA B 2 ...(FIIH)...

SHRI TIRUCHI SIVA: Mr. Chairman, Sir,....(Interruptions)...

it wifth g Miver (ToRT9) : R, MY TSUH - ...(HFEH)...
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it IRy : 3779 93 SISl Mr. Sanjay Singh. ...(Interruptions)... T4 43 STEY|
...(STGET).... 31T 9IS STV SMYBT RITE? ...(IET)....

SHRI PRAMOD TIWARI: Sir, | have a point of order.

MR. CHAIRMAN: Okay. Mr. Pramod Tiwari is raising a point of order.
...(Interruptions )... One second. Let me take the book. What is the rule no.?

SHRI PRAMOD TIWARI: Sir, that is regarding the suspension.... ... (Interruptions)...
MR. CHAIRMAN: What is the rule?

SHRI PRAMOD TIWARI: Sir, Rules 253, 254 & 255 B

MR. CHAIRMAN: What is the rule?

7t gHIE o : 6), 319 %l 255 of ol ..(EEH). .

11 U 2 319 U IR Bl 255 Bl G| ...(FGHH).... 3wl Bl Ulgd|

it gig foart : &, )|

ot UL @ 31T o Bl Uil

it v fard : o=, § 9gd R A Ry &van g & Je o g8 WeRT @ 2 o
3R o ...(Haem)...

MR. CHAIRMAN: Read the rule. ...(/nz‘errupz‘/ons)... Then, Pramodyi...
...(Interruptions )...

N e At . wywfa o wewr & foraer 98N, SWdl T H gN
3Tl 81, AT RIS FH # ot I+ &1 49 & 7]’ R, IE aTell ol ol
TR, 3d H Wl g DI S8R W | WX, W] 95 81 (A5 AT ATE & [ Aa
H IRART I8! § fPh 3R IR &l oF Il &, URTd BIdT & iR 39 WX ¥l ey &l
fyeTH=T B ST ©1 31191 94 & U8l IR Y1 o7 3ifay a7 81 ¥R, 9R U & fddey &,
T AT 89 99 39 )8 ST, FSTH U1 o1 o araraRor g1 amayqul 7| 39 &g q)
HT b © b H I F&1 Bl BIIS A TAT ASdl gl ..(TILTH)...
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T A WS : AT U Y| ..(FaHH). .

2 wAIg forary : # ot fasdrgdsd den Tredm g, $Ulfery ART 3mu fass srRIY
2 o 31T ST9 Fe= wfid g1, a1 21 31w ITd1ax ol & 81 ST ....(Sqaem)...

MR. CHAIRMAN: What is the point of order?

it gHite foamrt : IR, 3)1 U fagargdss *mrE ¢ o afgen 9e, ws Afgdn, 9 9ga
reet Afger €, @ e & T, @ 89 R [AfdaR &1 AR ! gl
(FFIF)... 3R GG, ATqD] Il JBR 2 b ST Il F& B! 18- Tl Aehdl
&1 R, 394 Pl I XY T8I 21 SATIHT AT DR B ...(FGEH)... 3T 39 W

[ERERIFCEACCINGEET]
it auTafy : S Bl

21 wie foam : ER, ORI, < @l iR Bl YR RE T 89 4 7Y 8 g9
Al &, DIs QAR T8l gaT Febell Bl 3T H & g2 DI dATehd ol MY Yeb TR STURAT
g1 IR, foamT ST ot SR

MR. CHAIRMAN: Now, Leader of the House.

|YT & =TT (37 DRI M) : TR R, 1 el & 119 256 (2) H I8 W foram gan
g fo5 i sefie, T8 Sefie 81 3R =18, 'Only the Council, on a motion being
made, can resolve that such suspension be terminated.' ﬂ@f el B b TR &b
SR {5 ThR A A, T8 Bex &I JMIIHAl Hel & fb Rib oy & 921 Ihd 81 TR
T | M9 A 997 bl ©1 MY ATH! HfU, ST YT g JdeR 8T 8§, N
UHR QX fauer 7 AR ggr HAT Sl & A9 Bl B AL S L (FaEH). .. S
31T D] FIBR &, S Collldor IR YR o2 1 9T, AT 7 <1 {h fa%q o1 ey
AR T ...(GEM)... fT76 HUR IR fIeq oF ey, e ed! g8 &, et
R Teq 311sT /14 & b [a9 AB 7d1 8 AV T AR ....(FGEM)... 3R X
faea # I3 3BT 8, A1 A 99H #3015 AlG] Sff 32 8 3R O R 3 :1mad
IS FIER fhar, N R 3 STHT Thell® <f, ST JaT ¢ ddh IJ&f dof
YEPBY SIT TPB] IR V&I Bl ...(IY)... 3T STP ¢ AT Fifiw, S9¢ foTv
319 gAY HRT, S YAy & 916 v 31T AP Idhs ISl
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oY Tie foa) : O, AR B I 1% BT TS, ST 37e¥ T, I8 9188 31 71

SN QUMY : A AR, Udh R ST ..(SAILTH)..

7 ITEa TGT : R, § B R A @i 3% 3iTSR B 14 Be 8T §l..(TagH)..

[HT & =T (31 THgE M) 2 F IR BT (TH DR ©..(RALTH).. TR Bl TS BIDR
(FAYT)..91 TsdT &l ..(FIYM).. I8 AR BT ITHH B ..(TILT)..

it qumafd %%QI (FIYTH).. Hon. Member must know,...(/m‘errupz‘/ons)...l have
already indicated and you should know it. Your memory is sharp, you are a young
man; those whom | love, suffer the most. Take your seat. ...(Interruptions)... Hon.
Members, if there will be few things left as to what happened in Rajya Sabha during a
part of this Session, then, | can tell you because | get input, and | have sleepless
nights also because of that. One; there was boycott by some parties of the joint
President's Address; two parties... (Interruptions)...

it START 390 2 W), 2004 H 1 g3 ? .(TALH)..
21 yHie foam : R, I8 1 91 87 (FaU)..

MR. CHAIRMAN: Second. ...(Interruptions)... Two parties. ...(Interruptions)...
One second. ...(Interruptions)... Second is, the kind of conduct which... AT

SR, YR G <% &l 21 ..(GE™)..
Uh YR 9 : TS0 & "leTdl.. (LM )..
12.00 Noon

1 HTIRT : SHRT ATARVT 37Ul b SIeh [AURI B 1..(aeT). AAer BT T HaT i)
PORTE &l ..(TALH).. A FHsT W W B [ (g™ a7, A1 FaRAvy (b
YpR AT AR B Fhdd 27 ..(FHTH)..3MMT AT b /7 ST=dT 899 I8 SHIS
BT &7 SHIE BRI 87 ..(SHAY).. 8T Bl 21 1 will take up Question Hour now.

...(/nterrupt/ons)... Question Hour. Dr. Radha Mohan Das Agrawal.

...(/nterrupt/ons)... | am constrained to say; on account of persistent disruption and |

" Expunged as ordered by the Chair
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would go to the extent of saying, 'deliberate disruption', in spite of my pleadings,
obstruction is being created, and that is not the way to run the House. We have lost
precious time already which should have been...(Interruptions)...

SHRI RAGHAV CHADHA (Punjab): Sir, you are the guardian of our rights.
...(Interruptions )... You are the guardian of our freedom. ... (Interruptions)...

MR. CHAIRMAN: So, insult the guardian day in and day out! Is that your approach?
...(Interruptions )... Sorry! Hon. Members, | am pleading with you for the last time. If
the House will be subjected to such kinds of disturbance, disruption, violation of
rules, | will be constrained to act as per the expectation of the people. They do not
want us to be in disorderly situation. They do not want us to
continuously...(Interruptions )... No. ...(Interruptions )... Now, Question No. 106.

ORAL ANSWER TO QUESTION

Ineligible beneficiaries of PMAY-U

"#106. DR. RADHA MOHAN DAS AGRAWAL: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(a) the States from which information has been received about the benefits of
Pradhan Mantri Awas Yojana-Urban (PMAY-U) being extended to ineligible
people; and

(b) the action that has been taken by Government against such ineligible
beneficiaries, the details thereof, State-wise including the State of West
Bengal ?

THE MINISTER OF HOUSING AND URBAN AFFAIRS (SHRI HARDEEP SINGH PURI):
(a) and (b) A statement is laid on the Table of the House.

T Original notice of the question was received in Hindi.



[ 13 February, 2023 ]

Statement

(a) Ministry of Housing and Urban Affairs (MoHUA) is implementing Pradhan Mantri
Awas Yojana — Urban (PMAY-U) 'Housing for All' Mission since 25.06.2015 for giving
Central Assistance to States/ Union Territories (UTs) for providing all-weather pucca
houses to all eligible urban beneficiaries. The scheme is implemented through four
verticals i.e., Beneficiary Led Construction (BLC), Affordable Housing in Partnership
(AHP), In-Situ Slum Redevelopment (ISSR) and Credit Linked Subsidy Scheme
(CLSS). The eligibility criteria for allotment of houses under BLC/ISSR/AHP verticals
of PMAY-U to the beneficiaries are as under:

(i) Not owning pucca house in his/her name or any other family member’s
name, anywhere in India.

(i) Belonging to Economically Weaker Section (EWS) with annual household
income of upto X 3 lakh.

(ii) Ownership of land to avail benefit under Beneficiary led Construction (BLC)
component of the Mission.

The selection of beneficiaries under BLC/AHP/ISSR vertical is done by respective
State/UT as per scheme guidelines. The PMAY-U proposals are approved by the
State Level Sanctioning and Monitoring Committee (SLSMC) headed by the Chief
Secretary of States/UTs for further sanctioning of Central Assistance by Central
Sanctioning and Monitoring Committee (CSMC). For transparent selection of
beneficiaries, scrutiny of beneficiaries is done at multiple levels in the States/UTs for
approval.

(b) Any instance of irregularity/complaint/representation  regarding the
implementation of PMAY-U including those of ineligible applicants are addressed
through suitable grievance redressal system available at both State/UT and City level
as per existing rules and regulations. Further, MoHUA has also developed a Public
Grievances Redress and Monitoring System for registering any form of complaints
regarding implementation of PMAY-U and its speedy disposal. Moreover, a
Centralized Public Grievance Redress and Monitoring System (CPGRAMS) is also
available to the citizens to lodge their grievances to the public authorities on any
subject related to service delivery including PMAY-U for redressal. Grievances
received on CPGRAMS regarding selection of ineligible beneficiaries are forwarded to
States/UTs for enquiry and appropriate action as per scheme guidelines.
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ST. 1T e ST SPATS : A1 FUTUfT AeIed, § AT H31 Sft 1 1.12 BRIS
& WM W 1.20 BRIG ABTE WIhd R, 1.06 BRIS HBT ATSS DI 3R 67 A
HHTT TSGR B & oY 9918 <l Y &1 FaTel TP .(HGLH).. AR U8l FaTd 3
fop fobe TS =1 1 JISTHT BT F2! diih A oY 81 forar 3R I8 Io1 $hal IR o
DHH AR DI ST HH1? ..(FILT)..

MR. CHAIRMAN: Hon. Minister. ...(Interruptions)...

SHRI HARDEEP SINGH PURI: The operative thrust of this question is on ineligible
beneficiaries. ...(Interruptions)... Sir, the determination of who constitutes an eligible
beneficiary has to be laid by the concerned State Government. ...(Interruptions)...
And the criterion is quite clear; those who do not have it...(Interruptions )...

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part -I to this Debate, published electronically on the Rajya Sabha
website under the link https ://rajyasabha.nic.in/Debates/OfficialDebatesDatelWise |

MR. CHAIRMAN: The House stands adjourned to meet on Monday, the 13" of
March, 2023 at 11.00 a.m.

The House then adjourned at four minutes past twelve of the clock
till eleven of the clock on Monday, the 13" March, 2023.
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